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5. 1.9.20(40. 	Learned C'unse1 f.-r the 	1jcan 

sand his Asscietes are aosent.N request 

	

has a1s been made rfl their behalf sekir 
	-( 

	

adjurnment.As this is a 194 matter wher 	1c~1 0 c- 

pleadings have been crnp1eted l-ng ag,it 

is n-t v'ssible t drag nn the matter in-

definite1y.We have,therefre, heard Mr.3• 

Pal, learned Senir Standing Ounse1 fr ti-

Respndents and have perused the rec-rds. 

In this petiti -n, appli cant has 

prayed frr a directi-n t 	the RespfldefltS 

tn reguiLa rise his services in the cadre -f 

Jr.CLerk w.e.f. 17.11.1931.'n perusal f 

th nSA. we find that we dm nt have the 

terit'ria1 jurisdicti-n t- entertain this 

under Rule.-6 f the cAr(PrcedUre) 

c!RU1eS,1935.AiPlicant's case is that he 

j'ifled as Running r.-rn 0earer (Gr.11 P mSt) 

in Steam L -cn at 2atanagar i-n 1.5.1973. 

J1chile w'tking as such he was given adhc 

rn'ti.-'n t the '-st 	f Material Clerk 

rrder dated 5.3.l932S'me nthe sirailarl'y 

circumstanced pers"ns filed A Ns.723 

and 751 f 1987 oef,,re the Calcutta Bench 

f the OAT which was dispsed nf in rder 

dated 10.3.1993 in 'hich a directin was 

issued t'- the RespfldefltS t issue 

ppr-priate n-,tificati'-n tr 

selectie-n test fr-m am-'ng eUciiJ: Cr:.D 

L-ee5 inctudinc ap1iont f - r au-in 
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t Gr.D pst,In plrsuantLthe ab've 

cJ t * -rder,the Sr.Divisina1  Pers'nnel 'fficer, 

ohakradharp.ir which is in 3ihar called 
L3 

ididates including the applicant t 

appear at a test  in a letter dated 19.4.9 

which is at Anneyure-2. 

Applicant has stated that ine 

Mr.S.Ghh,chr was nt selected filed a 

representati-fl bef"re the chief Persr,nnel 

fficer,Garden Reach,CalCUtta and after 

verificati"n his vame was included in the 

select list.Applicaflt has stated that he 

has been cntinuing as Jr.Clerk 'n adhr-c 

basis since 1991 but his Services have 

yet been regularised.In the crntext ^f th (\ 

ab-ve facts, the applicant has crne up in 

this ^A with the prayers referred t earILeL-//.  

Fr-rn the ao-ve recital f tact as menti-nd 

jy the petiti-ner himself in the "A it 

appears that his initial appintment and 

adh.-c p rn-tirn was at Tatariagar and the 

se1ectien test was aLs held in pursuance 

the 'rder .-f the Calcutta Bench and fe-sr 

the test the applicant was called by the I 

r.Divisinal Persnne1 fficer,Chakradhrp1t 

which is ^utside the territ'rial jurisdi1tirn 

f this Berich.AppliCdflt has also filed this 

"'A while psted at Tatanagar in Bihar.Irl 

view nf the ah-Ve,we h-ld that this Bend?. 
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